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Order dated : 14.6.05

e e L P,

" JP Heard Mr, D.K.Mehanty, Ld. Counsel appearing
‘@ : :
i fer the Applicant and Mr. Devendra Kumar Behera,
W’G,or Siasis ST
Id. Additienal Standing Ceunsel; en whem a cepy
” B\/LA\&M - of this O.A. has already been served., Peruysed
—/,
)‘\.ofo'm the materials placed en recerd.
{@,\3) ; The Applicant, Anadi Charan Behera, is

of the Census Directerat® ef Orissa at Bhubaneswar.

E : centinuing as Statistical Investigater Grade.III

He fageed a disciplinary prmﬁading and ultimately
&W faced with punishment under Annexure.A/10, dated
[L/ 20 45.,04. Upen facing the punishment, the Applicant

!Li‘élor
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Orders of the Tri‘bL‘lnal

preferred an :RPEJEal on 23,6 ,04 under Mnbc‘ug"é;ll'.
The same, as it app®ars, was addressed te the
Disciplinary Autherity; fer which the Applicant
a@ldmsseé anether representatien under smnexure-}vlz
te the Secretary te Gevernment sf India in the
Department ef Heme As'i’fairs. Haviﬁg net heard frem
the autherities (en his aferesaid apgnéals), the
Applicant has filed the present O.A. underx éection
16 of the Administrative Tribunal's Act,1985.

Law is well settled that app2al is te be

submi tted threugh the @isciplinary autherity. In

‘the present case, as it appears frem Annexure-A/1l1,

dated 23.6.-94,' the apptal was addressed te the _
Disciplinafy Autherity. If the autherity,te whem '
the appeal under Annexure-3/11 dated 23.6.04 was
net peeperly aa!eiressea then it was fer the
Disciplinary Autherity either te intimats the
Applicant absut the same (with instructiens te
prefer the appeal te the preper ferum) er to'
transmit the app®al te the cempztent appellate
autherity. The autherity can net sit ever a;z

appeal fer indefinite peried witheut ccmmmic#ting
te the Gevernment sexvant. : :
In the aferssaid premises, libsrty is hereby
granted te the Applicant te put up an effective
dpéeal te the cempetent autherity threugh preper
channel by end ef June,ZOOS,' and} if\an appeal
shall be preferred by the Ag»plimarit by end ef June,
2005 )t‘nen the Respendents sheuld act preperly
te redress the grievances ef the Applicant (m his
appeal) by end of September, 2005.

With the aferessaid ebservatien and directien,
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this O.A, is dispesed eof.

Send capies of this erder te the

3 "o el 4/< //7'/5/‘5 Respomﬁents)al@ng »with cepies of the O.A.}
and free cepies of this erder bhe a1 handed
:; 'q/;\j oy % 7 : < alse nan
over te the ld. Ceunsel appearing fer beth
o ol sre Sopelt by
Pesf. |
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the parties.
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